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|
Hontple Mr, Justice RAK Trivedi, v.C.
Hon'ble Mr, S. Biswas, AJi .
T Original Applicati NO,850 Oof 2000.
11
' R.K, Y adav Son of shri Sadhu Prasad Yadav, |
Regident of FLot No,96, Ganga Nagar, !

Near P,A.C, Battalion, Shyam Nagar, Il
Kanpur City, at present posted as |
Moblile Booking Clerk, Kalpur Central, |
Northern Railway, Kaapur U, P,

1T, Uriginal Wpplicati o No,g51 of 2000,

l. Man oj Kumar Qupta sm of shri pnand swarup Qupta,
3 Resident of 128/311, 'Y' Blxk,
— Kidwali Nagar, Kanpur, Hamne address 173/B,
Bajpayee Nggar Bharzthafla, Uistt-Etawan,
posted as MObile Booking Glerk, Katpur Central,
¢ Northern Railway, Katpur U.FE,

IEES Original Applicatian NO,852 of 2000,

shivji Mishra son of shri dam Nath Mishra,
Resident of 165, sSector 'At Warld Balk COl ony,
Barra, Kanpur City, posted as Bookihg Clerk,
Kanpur Central, Northern Rallway, Kaflpur U.PF,

3 lv, Uriginal applicgtion No, 853 of 2000,

Anil Kumar Srivastava s of Shri Prem Bahadur
Srivastava, resident of K-29, Yashada Nagar,
Kafpur City,

posted zs seaia Booking Clerk

at Kafpur Central, Northern Rallway, U.PF,

Ve Original Applicgticm No, 854 of 2000,

Raj Kumar son of shri Jamuna FPrasad, |
Resident of 120/852, Narayan Purwa,
Fazalganj, Kanpur Clty,

posted as Mobile Booking Clerk at
Kanpur Central, Northern Railway, U.P,
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VI, Original Applicaticn No,355 Of 2000,

sh, an Babu son of shri Prabhati Singh,
R/0 97-A, Anand Nagar, Lal Bahgla,
Kanpur City,6 posted as Head Booking Clerk, o
Kanpur Central, Northern Railway, Kanpur U.P, |

VII, Uriginal Application No, 856 of 2000,

Yuv Raj singh san of Late Tara singh,

Resident of 7/113-E, Tulsi Chabutra,

Taj singh, Agra, at present resident of

1956-C, Jamudia Bagh, Railway Colady, Kafpur Nagar,
Fosted as Mopile Booking Clerk, Kanpur Central,
Northern Railway, Kanpur U, F,

vIII, Original Apilication No.857 of 2000,

Nafees Ahmad s of Riaz Ahmad,
residentof Village Agra Khurd,
P,O, Chando Para, Tehsil Handia, |
pistrict-Allahabad, working as Mobile Booking Clerk, |
Kanpur Central, Northern Rallway, |

Kanpur Nagar U, P,

Ix, GUriginal Application No,858 of 2000.

Rashid Abmad son of Late Mohammad Haneef,
Resident of asba Saini, P, 0, Sirathu,

pistrict Kjyushambi, at present resident

of 4)-A, Military Camp, Railway Colony,
Kanpur, pos_ted as Booking Clerk, Kalpur central,
Northern Rallway, Kanpur U.PF,

/ (sri R,C, Gupta/Km, Pratima singh, Advocates
in all the UAs, )

.« o o o Applicants

Versus

o Unim of India hrough Chief Commercial
Manager (Refund), Baroda House, New pelhi,

2, General iManager, Northern Rallway,
Baroda HoOuse, New pelni,

3, Chief Finance & Accounts Ufficer,
Barad g House, New pelhi,

4, senior plvisional Commercial Mglager,
Northern Railway, Allahabad U.F,

B5e chief Traffic Mghager, Northern Rallway,
Kanpur U P.

) 6, Chief Bookilg Supervisor (Accounts)
(CoNiB.) Kanluur Cen'tral' Kanpur U, P.
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Te senior ITraffic Inspector %Accoung.)
Kanpur Central, Kanpur U,

® & & 3 s & + @ ﬂEspdeﬂts
(In all the O,as.)
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we have heard coungel for the applicants 'in

all the gbovementi cned Ups which inyolve similar

questims of fagcts and law and can be dispoOsed Of

by a common orger at the zdmisgsim stage,

2e The aPPliC antS are serviﬂ;g‘ the d,ailWaY as i}

Mdgile Booking Clerks or as Booking Clerks at

Kanpur, They are aggrieved by the orders dated
16-5-2000 and 28-6-2000, which are Annexurés.) and 2
respec tively to the Uas, By the aforesalid orders,
amonnt mentiomed against the ngmes of the gpplicgnts,
has been asked to be realised frdm Lhem which was
paid to the passengers of Train No,45)8 N and

Train No,3008 uUN from Ambala to Allahabad on various
dates, It ig claimed that the amownt was refunded to
;EE passengersh;hﬁm account of unusually late running

Ltralns, which were terminated, Legrned counsel for
the applic ant has submitted thyt the refunds of the
amount a0 partially used ticketg was made on the basis
of The orders passéd by the gtztdon Superintendent
and refund was valid unger Rules, I;c. is submitted

that the matter was c msidered by the Chief COmmercial

Manager and he vide order dated 30-4-1998 found such
refund legal and valid and in accordagnce with Rules,

- W
A copy of the arger of the Chief Commercial m

has been filed as Annexure-3 to the application,

—————




liable to pay the amount, However, as the applicgants

already been refunded to the passengers, 1N our

e

Learned counsel for the applic anxj';dfurther submi tted
that, however, Chief Traffic Manager, respondent
no,7 vide order dated 25-6.2000 has said that these
refunds are illegal and he has directed realisation
of the amount refunded by the gpplicants to the
passeéngers, Leéarned counsel has alsO submi tted that
the apilicagnts were not-afforded any oppa tunity of
hearig by the respomgdent no,7 before passing the

impugned order and fixing the monetary liability

against the applicants to pay the amount which was

refunged to the passengers, Here it 15 3lsO submitted
that the amount is being threatened to be recovered |
fran the sglary of the agplicants and no attenti

has been paid to their representztions filed before

respangent no,7 on & 2-2000,.

k- we have considered the submissiuns of the

learned counsel for the applicants, Frdn the impugned
orders, it does not gppear that the .applicants were

given opportunity of hearing before they were made

have themsel s filed repregenfagtion pefore the

respandent no,7, in our opinion respangent no,7 is
under Opligation to heagr their grievances and pass
a reasamed order on their representztiug as to how

they can be made liable for the gmount which has

opinion the end of juskfice shall be served if we

direct the respomdent no,7 to consider and decide

the representations of the applicgnts by a reasmed
—

order ,after providing Men opportunity of heagring

and by—a—=easmed—orger within 5 specified time,

4, These zpplicationg are peing disposed of finally

with the directiun to respongent no.7;, senior Traffic
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" ‘ Inspectar (Accownts), Kafpur Central, to consider

h_::—'-r" f ' and decide the representations of the applicants i
.,‘_' : j after giving qau;u opportunity of heagringto the

applicants by a reasoned order within a period of
J-;I two g_“’lths from the date a copy of this order is

o) Yo Wil
fllEd,LOr till representatioc igs decided, whmham
( is earlier, the amownt shall not pe re allsedﬁsmﬁ 2

the applicants, under the impugned ordef-, There

shall pe no order as to costs,

S A

Member (A) vice Chairmar




